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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL

BE W D 1
i ‘

ORIGINAL APPLICATION NO. 1193 OF 2024

IN THE MATTER OF:

News Item titled “Illegal miners attempt to run over trainee IAS
officer at U.P.-Uttarakhand border” appearing in the Hindustan

Times dated 26.09.2024.

ADDITIONAL REPL FFIDAVIT OF DISTRICT
MAGISTRATE MORADABAD, IN COMPLIANCE OF ORDER
DATED 05.05.2025 PASSED BY THIS HON'BLE TRIBUNAL

The Respondent No. 5 Herein states as under

MOST RESPECTFULLY SHOWETH:

g /S,
I, Anuj Singh aged about 36 years, presently posted @i‘@}y

Magistrate - Moradabad, the deponent, do hereby solemnly

state and affirm as under: -

1.That I am the above-mentioned authorized officer of
answering Respondent No. 5 and is duly competent to file the
present additional affidavit. That the Deponent is well

conversant with the facts and the circumstance of the instant

case and is competent to swear this affidavit.

! -
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2.Th
at the Deponent has read and understood the contents of

the present additional affidavit.

3. That this Hon'ble Tribunal vide it's order dated 05.05.2025
was pleased to issue the following directions:-

........... 3 Learned Counsel appearing for State also

submits that environmental clearance was obtained by

three lease holders whose details are disclosed in

annexure R-5(page 205). He has sought four weeks to

place on record the copies of the environmental

clearance obtained by them......... i

4. That the present additional reply affidavit is being filed.in
p ply g /,,,C;_h

‘-\

respectful compliance of the order dated 05.05.2 @1\
{ .

by this Hon’ble Tribunal. {8 E)

S
5. That it is most respectfully submitted that the environmeént

clearance for ordinary sand mining in District Moradabad was
obtained by all the three lease holders whose details are

disclosed in annexure R-5 (page 205) of the reply affidavit

dated 21.01.2025 filed by the deponent.

6. That it is most respectfully submitted that the SEIAA, UP had
granted Environment Clearance Certificate to all the three

lease holders for ordinary sand mining for period of five years,

R o
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Pursuant to which mining operations are being conducted by

them. Their details are enumerated below:-

1) M/s Ranveer Singh- Environment Clearance Certificate
granted on 05.07.2023.

2)M/s RK Construction- Environment Clearance
Certificate granted on 01.04.2022.

3)M/s Pushpendra Chaudhary- Environment Clearance

Certificate on date 23.12.2021.

. That the copies of Environment Clearance Certificate granted

:
w©

f
2
¥
b 14

affidavit may be taken on record by this Hon'ble Tribunal.

DEPONENT

Verification
; the deponent above named do hereby verify and state that
ontents of the foregoing paragraphs of the above

I%atlon are true to the best of my knowledge and belief,

there from. On this day of, 2025.

DERONENT




ANNEXURE R-1 (CoIIy)

Directorate of Environment, U.P.

Vineet Khand-1, Gomtl Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, selsaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/415487/2023 & SEIAA, U.P File no-7579

BNta garance Froposea ordir i aNga &
a No: 1,2 Village - ihatmal - adar Istrlct M radabad r Pradesh
m!gg Area-4.814 ha.).

Dear Sir,

This is with reference to your applicatlon / letter dated 24-01-2023 & 14-02-2023 above

mentioned subject. The matter was considered by 742™ SEAC'in meetInB held on 25-04-2023 and
726™ SEIAA in meeting held on 06-05-2023,

A presentation was made by the project proponent along with their consultant M/s
Paramarsh Servicing Environment and Development to SEAC on 25- 0__4_—2023

Project Details Informed by the Project Proponent and their Consultant

The project proponent ‘through the documents and presentation’ gave following details
about their project —
1. The environmental clearance is sought for ordlnarv sand mining from River bed of Ram Ganga at

Gata No: 1,29,31 kh, Vlilage - Mora, Aihatmall, Tehs:l 2 Sadar, Dlstnct Moradabad, Uttar
Pradesh, (Leased Area—4.814 ha.). ;

2. Salient features of the projectas submitted hv the project proponent
1. On-line proposal No. SiMUPIMIN/41548?}2023
2. File No..allotted by SEIAA, UP 7579
3. Name of Proponent - Ranveer Singh (Prop)
4. Full correspondence address of R/o: Indraprasth Colony Harthala
proponentiéand mobile no. Sonakpur, District- Moradabad _
; - Uttar Pradesh 244001
" Wy S 'Moblle no.=i

| EmailID - %&m@ '

| Environmental clearance for ordinary sand mining from
River bed of Ramganga, ‘at Gata No: 1, 29 and 31 kh

| Lease. Area =4:814 ha Village - Mora Aihatmali, Tehsil -

' ‘s'adar, Dlstrict Moradabad, Uttar Pradesh of M/s Shri
Ranveer Singh.
6. | Project Location (Plot. Khasra/Gata | Gata No: 1, 29 and 31 kh

5. Name of Project

No.)
i Name of River Ramganga River
8. Name of Village Mora Aihatmali
9. Tehsil Sadar
10. | District Moradabad
11. | Name of Minor Mineral Ordinary Sand Mining Project
12. | Sanctioned Lease Area (in Ha.) 4.814 ha
13. | Max. & Min mRL within lease area

Highest mRL is 194.15 mRL
Lowest mRL is 191.90 mRL

EC Identification No. - EC23B001UP114892  File No. - 7579 Date of Issue EC - 07/05/2023 Page 2 of 11
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14. PDi:;:a‘:rJ ’Coordinates (Verified by wm“ude Longitude
[28° 53'51.80"N | 78°44'26.90"E
B 28° 53'55.10"N | 78°44'26.50"E
4 28° 53'54.10"N | 78°44'27.40"E
D 28° 53'52,60"N | 78°44'30.30"E
E 28° 53'54.1"N 78°44'34.2"E
F 28°53'47.5"N 78°44'39.1"E
G 28° 53'44.15"N | 78°44'34.25"E
H 28° 53'48.06"N | 78°44'30.78"E
| 28° 53'48.59"N | 78°44'31.64"E
J 28°53'52.87"N | 78°44'27.36"E
15. | Total Geological Reserves 1,92,560 m*
16. | Total Mineable Reserve 1,15,536 m°
17. | Total Proposed Production 3,85,120 m*(5 years)
18. | Proposed Production /year (as per 77,024 m per annum ¢
Lol) : . :
19. | Sanctioned Period of Mine lease Si 5 years :
20. | Method of Mining - .| Opencast semi - mechamzed
21. | No. of waorker 28 ¢ i :
22. | Type of Land Govt./Non Forest Land
23. | Depth of Mining : 20m :
24. | Nearest metalled road from site 0.29 km
25. | Water Requirement PURPOSE £
: Drinking - 0.28 KLD
Suppression of dust - 3.48KLD
| Plantation ™ - 0.40 KLD
. |Others (ifany) . - 0.00 KLD
. | Total - 4.16 KLD
26. | Name of QCl Accredlted _ Paramarsh Serwcmg Environment and development
Consultant with QCI No and NABET/EIA/2124 RA 0224 valid till =01 May 2024
period of validity. . .
27. | Any litigation pending againstthe . | No :
project or land in any court e SR g A
28. | Details of 500 m Cluster Certificate | Letter No - 368/Khanij/2021 dated 28/08/2021
verified by Mining Officer ) =7
29. | Details of Lease Area.in approved Page:no::15 Serial no. 93
30. | Project Cost 95.0 Lacs .
31. | Proposed CER cost 1.90 Lacs
32. | Length and breadth of Haul Road | Length —0.29 km, Breadth - 6.00 m
33. | No. of Trees to be Planted 400

3. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

4. This project does not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14/09/2006.

5. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

6. Thereis no litigation pending in any court regarding this project.

7. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

EC Identification No. - EC238001 UP114692 File No. - 7579 Date of Issue EC - 07/05/2023 Page 3 of 11
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Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC)
held on 25-04-2023 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting
held 26-05-2023 and decided to grant the Environmental Clearance to the title project for collection

3
of 77,024 m® per annum for lease area of 4.814 ha subject to effective implementation of the
following General Conditions and specific conditions:- '

General condition:

1. This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

2. Forest clearance shall be taken by the proponent as necessary under law.

3. Any change in mining area, khasra numbers, entailing capacity addition with change in process
and or mining technology, modernization and :scope of working shall again require prior
Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended).

4. Precise mining area will be jointly demarcated at.site by:project proponent and officials of

Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified

by competent authority along-with copy of the Environmental Clearance letter will be displayed

on a hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a

period of 02 months. B ' NS,

Mining and loading shall be done only within day hours’ time. 4

No mining shall be carried out in the safety zone of any bridge and/or embankment.

7. 1t shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly. complied with. Water sprinklers and other dust

o v

control majors should be applied to take-care of dust géneratgd during mining operation.
Sprinkling of water on haul roads to control dust will be ensured hv._me_.prqjéct proponent.

8. All necessary. statutory.clearances shall be obtained:before start.of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.

9. Parking of vehicles should not be made on publicplaces: = . :

10. No tree-felling will be done in the _leased area; except only with the permission of Forest

11. No wildlife habitat will be infringed. -~ R P

12. It shall be ensured,that excavation of minor:mineral does not disturb or change‘the underlying
soil characteristics of the riverbed /basin, where mining is carried out. i

13. It shall be ensured that:mining operation -dféS_andNnr_‘an1 will not in any way disturb the, velocity
and flow pattern of the river watersignificantly. . - o N S

14. It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for
its nesting. A report on the same, vetted. by the competent authority shall be submitted to the
RO, PCB and SEIAA within 02 months. . - Al TR

15. Primary survey of flora and fauna shall be-carried out'and-data shall be submitted to the RO, PCB
and SEIAA within six months.

16. Hydro-geological study shall be carried out by a reputed organization/institute within six months
and establish that mining in the said area will not adversely affect the ground water regime. The
report shall be submitted to the RO, PCB and SEIAA within six months. In case adverse impact is
observed /anticipated, mining shall not be carried out.

17. Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitations (if any) close by the lease area are not adversely affected. The
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and
this activity should be completed before the start of sand mining.

18. Need-based assessment for the nearby villages shall be conducted to study economic measures
which can help in improving the quality of life of economically weaker section of society. Income
generating projects/tools such as development of fodder farm, fruit bearing orchards, vocational

£¢ Identiication No. - EC23B001UP114692  File No. - 7670 Dale of lssue EC - 071052023 Page 4 of 11
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training etc. can form a part of such program me. The project proponent shall provide separate
budget for community development activities and income generating programmes.

19. Green cover development shall be carried out following CPCB guidelines including selection of
plant species and in consultation with the local DFO/Horticulture Officer.

20. Separate stock piles shall be maintained for excavated top soll, if any, and the top soil should be

utilized for green cover/tree plantation.
21. Dispensary facilities for first-aid shall be provided at site.
22. An Environmental Audit should be annually carried out during the operational phase and

submitted to the SEIAA. :
23. The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Officer by furnishing the
requisite data/information/monitoring reports. In case of any violations of stipulated conditions

the District Mining Officer will report to SEIAA.

24.The project proponent shall submit six monthly reports on:the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in hard
& soft copies) to the SEIAA, the District Officer and the respective Regional Office of the State
Pollution Control Board by 1st June and 1st December every year. -~

25.A copy of the cléarance letter shall be sent by.the prope )
Parisad/ Municipal Corporation and Urban Local Body. b

26. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other
suitable mechanism to avoid fugitive emissions and spillage of mineral/dust..

27.Waste water, from: temporary - habitation campus be .properly collécted & treated before
discharging into water bodies the treated effluent should conformi;to the, standards prescribed
by MOEF/CPCB. "= o it T

28. Measures shall be taken for'control of noise level to the limits prescribed by C.P.C.B.

29. Special Measures shall be'adopted to protect the nearby _settieménia;f[qu-ihe impacts of mining
activities. Maintenance of Village roads through which transportation of minor. minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

ntion & control of soil'erosion-and management of silt shall be undertaken.

30. Measure for preve _ QIerasioivans I L
Protectionof dumps againsterosion, if any;shal be cariec-out with geo textle matting or other

suitable material. o i i F
31. Under corporate ‘social responsibility a sum of 5% of the total project: cost or total income
whichever is higheris to be earmarked for total lease period. Its budget isto be separately
maintained. CER;componentshall be prepared based on need of local“habitant. Income
generating measures which.can help in upliftment of poor se&tior}f&f:qgiéﬁ, consistent with the
traditional skills of the people shall be identified. The programme can include activities such as
development of fodder lah, fruit bearing orchards, free distribuy n 6f smokeless Chula etc.

32. Possibility for adopting neﬁré'sfghrge. villages shall be 'égnlgr‘éd%n details of civic amenities such
as roads, drinking water etc proposed to:be hi'oviﬂ%ﬂ at the project proponent’s expenses shall
be submitted within 02 months from the date of issuance of Environment Clearance.

33. The funds earmarked for environmental protection measures should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported to the
integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P and UPPCB.

34. Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of
UPPCB and SEIAA within 02 months.

35. Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act,
1972 from the competent authority, if applicable to this project.

36. The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be taken
in consultation with the State Wildlife Department. For the purpose, awareness shall be created

&

EC Identification No. - EC23B001UP114692 Flle No. - 7579 Date of Issue EC - 07/05/2023 Page 5 of 11
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amongst the workers about the nesting sites so that such sites, if any, are identified by th
workers during operations of the mine for taking required saf d "
the safety notified zone should be e dumois | q afeguard measures. In this regards

57 Mhwiprojecs proversent: bt ind at the habitat/nesting area is undisturbed.
bid vt vl siion thes :;u :rtt::ﬁl :de:ulate :afeguard measures during extraction of river
are:shall not heuffected activity the hydro geological regime of the surrounding

38. Tne project proponent shall obtain necessary prior permission of the competent Authorities for
:‘t'j‘:::‘"a‘ of requisite quantity of water (surface water and groundwater), required for the

roject.

39. N?Pl‘opnate mitigative measures shall be taken to prevent pollution of the river in consultation
with the State Pollution Control Board. It shall be ensured that there is no leakage of oil and
grease in the river from the vehicles used for transportation.

40. Vehicular emissions shall be kept under control and. regularly monitored. The vehicles carrying
the mineral shall not be overloaded

41. Provision shall be made for:the houslng .of oonstruction Iabour within the site with all necessary
infrastructure and facilities such as fuel for cooking, moblle tollets .mobile STP, safe drinking
water, medical health care, créche etc. (MoEF circular Dated : 22-09-2008 regardmg stipulation
of condition to improve the Ilvlng conditions of construction Iabour atsite). .

42. Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adequate training and information on safety and health aspects.
Occupational health surveillance program of the workers- should be undertaken periodically to
observe any contractlons due to exposure to dust and take corxectwe measures, if needed.

43. A copy of the clearance letter shall be sent by the proponent tp concerned Panchayat, Zila
Parishad/ Mumupait Corporation Urban Local: Body and the Locai NGO, if any, from whom
suggestions/ representatwns if any, were received while processing: the proposal The clearance
letter shall also be put on the website of the Company:by the proponent. :

44.The environmental statement for each fi nancial year ending 31st-March in Form-V as is
mandated to.be submntted by the. pro;ect proponent to the r.once;ned State Pollution Control
Board as preseribed under;the Envlronmentzwrotectlon) Rules, 1986, as.amended subsequently,
shall alsozbe put ‘on.the: ‘website of the: .company. along. wnth ‘the: status of eompliance of
emnronrnentai dearance conditions and shali also be sent to th lntegrated R,eglonal Office,
MoEF&CC.eGQJ. Lucknow by e-mail. =5y o0 .

45. The green c"ozer development/tree.plantation | is to e narea equivalent to 20% of the
total leased ared either.on river bank or along road: slde (A nue Plantatlon}

46. Debris from the r;ver bed will be collected and stored at: secured placegand may be utilized for
strengthen the embapkment.

47. Safety measures to be taken,for the safety.of the people workingaat the mine lease area should
be given, which would also inp]qde megsure for treﬁtment of bite‘of poisonous reptile/insect like
snake. A"'"zll%\‘i %‘,-"" A;" "

48. Periodical and Annual medical checkup of WOI?E(BI'S as per Mines Act and they should be covered
under ESI as per rule.

Specific Conditions:-

1. If in future during the progressive mining this lease area becomes part of cluster i.e. area equal
to or more than 5 ha., limited to B-1 category, then additional conditions based on the EIA
conducted by the concerned lease holders shall be imposed and joint EMP shall be implemented.
The lease holder shall mandatorily follow all the imposed conditions otherwise it will amount to
violation of E.C. conditions. If the certificate related to cluster provided by the competent
authority is found false or incorrect then punitive actions as per the law shall be initiated against
the authority issuing the cluster certificate.

EC Identification No. - EC23B001UP114692  File No. - 75679 Date of Issue EC - 07/05/2023 Page 6 of 11



2. District Mining Officer shall ensure that if mine '@tity mentioned in LOI Is amended as per
replenishment study report the project proponent shall seek amended/fresh EC.
A certificate from Forest Department shall be obtained that no forest land is involved in mining

or as a route and if forest land Is involved the project proponent shall obtain forest clearance and

permission of Central and State Government as per the provisions of Forest (conservation) Act
1980 and submit before the start of work.

3.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and
restore the land to a condition which is fit for growth of fodder, flora fauna etc.

If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission
from the competent authority shall be obtained to use it.

Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare. a plan, duly: approved either by Forest
Department or Horticulture Department, for.planting at feast 5000-plants, either on government
land or community land, within a perlphery of 5 k"‘-“from the boundanf of the lease area along
with provision for maintenance for 5 years: Survival of plants:s 0

rate notified by Uttar Pradesh Forest Department otherw'i' .' Wm be treated as violation of EC
condition.

In consultation wlth District Env:ronment Authority or an’Z uthoruty nominated by concerned

DM, project proponent will prepared-a conservatton and manajément pian for rejuvenation and

management of water bodies having total surface area of more than 25- ha Funds for the same

will be kept in a separate hank account and six. monthlv compllance status wnll be presented by

project proponent before » the nominated at hority.in the District. 5

8. Department of Geology' ‘and Mines, Gov 'nment ‘of Uttar Pradesh and /6r concerned district
administration, before releasmgt ‘the ‘security depbsi to "ectf Proponent will ensure that

Project Proponent has fully complied witl'r_'the EC.conditio ::-Non"'\compllance, if any, should be

reported to,UPSPCB for' appropﬁate legal acﬂon‘and recovery of compensation.

Any apphaatlon for: transfer ofthis_EC;* during tts v‘ali‘dity period unless lt‘ is” cancelled by a
petent authonty, -has to' be necessarlly accompanled wqth status of cornpllance of EC

oondmonsdl;ly certlﬁedbyIRO MOoEFCC; Gol, Lucknow

10. If the air qua!gw deterlorates _d ‘the ict Administr 'tiorr& Directorate of Mining
should ensureﬁ;pt mining be 5 nediately. Adequ rf@ures be,,!taken for restoring
air quality and mining s}hould corhmq ce only ir qua!lty attai he‘prescribed standards.

11. Directorate of Geologv and Mining will ‘ensure’ conduct of: replenishment study from reputed
institution for subsequen‘i: years in compliancesof:Hor'ble NGT o;ders Based on replenishment
study letter of intent (Lol) must be revised (if required) by Directorate of Geology and Mining.

12. NOC from lIrrigation Departrnent/ Goncel'hlng Authorlty““*?egarding river bed mining to be
obtained before start of mining activity. '

13. Project proponent has committed to plant 1000 number of trees/hectare. The project
proponent/consultant if desires may approach to concerned District Forest Authority to plant

1000 trees/ha on a land available to the Forest Department. The project proponent will deposit

the required amount for this entire plantation work (including its maintenance and security) to
the Forest Department.

14. The project proponent shall install solar light in their site office.

15. During the submission of 6 monthly compliance reports, the project proponent should make sure

that the periodically taken site photographs should also be annexed along with the compliance
report.

o

16. Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer.

EC Identification No. - EC23B001UP114892 File No. - 7579 Date of Issue EC - 07/05/2023 Page 7 of 11



17. Link Road from the quarry site to the mai

. n a
b'“_ktoPP'ﬂE and maintained by the projeg r:ossm ?e"nlt)e constructed as an all-weather road with
18. \:::I:c::a:a:?sfsoions should be kept under control and regularly monitored. Suitable measures
5.1 N for proper maintenance of vehicles used in a quarry operation and transportation.
20. Ag:e F:Oiectt/ pl:pOnent Ijhould explore the possibilities of rainwater harvesting.
) ment/ Consent between project proponent and co i
haulage road from lease site to link road. mpetent authority/ landowner for

21. !.atest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points
in lease area and haulage road during operational activity/vehicular movement.

22. As per the proposed plan, plantation with area specific plant species, number of plants to be
planted and report of green belt development to be submitted to the concerning department

23. Water requirement details along with source of water and the permission/ agreement with the
concerning authority/ water supplyi ng agenciés to be sdb_rnitted.

24. Submit the Hydrological study report of |ease area that the
without affecting the geo-hydrology of the River. :

25. The Environmental clearance will be co
whicheverisless, ~~ o

26. At the time of operation, project proponent will comply with all_the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

27. Environment management in according to environmental status and impact of the project.

28. During the school opening and closing time transportation of minerals will be restricted.

29. Selection of plants for. green belt should be.on the basis of pollution:removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to
time. B aan 5 : Loy,

30. No mining activity should be carried out in-stream channel as per SSMMG, 2016.

31. Pakkamotorable haul road to be maintained by the project proponent. =~ =

32. A separate Environmental Management Cell' with suitable. qualified. personnel shall be set-up
under the control of a Senior Executive; who will report directly to the Head of the Organization.

33. Permission from the compgté_n;--;qth‘q{jg\*'fl‘égggfd_ing_gyat;gat’ion route should be taken.

34. One month monitoring report of the area for.air quality, water quality, Noise level, Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

35. Provision for cylinder to workers should be-made for cooking. -

36. The capacity of trucks/tractor for loading purpose will be in tonnes:as per T
applicable norms.and standard fixed by the Government.

37. Approach road kagcha is to,be made motarable and tree saplings:to be planted on both sides of
the road. Width of the’haul road shall be more than 6 meter..~ 4 ©

38. Indigenous plants should'be.planted according:to,CPCB gu
Divisional Forest Officer. ~ =~ -

39. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated
by a QCI-NABET accredited consultant, and the District Mines Officer.

40, Provision for two toilets and hand pumps should be made at mining site.

41. Drinking water for workers would be provided by tankers.

42. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

43, A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

44, Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent
and the details of the various heads of expenditure to be submitted as per the guidelines
provided in the recent CER notification No. 22-65/2017-1A,ll dated 01/05/2018.

45. Health/Insurance card, Medical claim, regular health check-up camps, facllities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

quan;ity given in Lol will be mined

-terminus with the:mi'n_ing lease period/mining plan

ransport Department

idelines and in consultation with local
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46. Measure for conservation of water through smhawestlng and cleaning and maintenance

of natural surface water bodies of the near ay be considered as one of the activity in
CER.

47.The excavated mining material should be carried and transported in such a way that no

obstruction to the free flow of water takes place. Suitable measure should be taken and details
to be provided to concern Department.

48.Submit annual replenishment report certified by an authorized agency. In case the
replenishment is lower than the approved rate of production, then the mining activity /
production levels shall be decreased / stopped accordingly till the replenishment is completed.

49. The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board for wild life

under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement
of work. o

50. If in future this lease area becomes part of cluster of equal to or more than 05 ha. then
additional conditions based on the EIA shall be:imposed. The lease holder shall mandatorily
follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the certificate
related to cluster provided by the.competent authority is-found false or incorrect then punitive
actions as per law shall be initiated against the authority issuing the cluster certificate.

- 51. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National
Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

52.To avoid ponding effect and adverse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines 2016.

53. In case it has been found that the E.C. obtained by providing incotrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and area is less than
05 ha, but factually the distance is less than 500 mt and.the mine is located in cluster of area

equal or more than 05 ha, the E.Cissued will stand revoked.

54. The project proponent shall in 2 years conduct deta‘ileciirgp!ghishment study duly authenticated

by a QCI-NABET accredited consultant,:and.the District Mines Officer which shall form the basis

for midterm review of conditions of Environmental Clearance. #55
55. The mining work will be;open-cast and:manual/semi mechanized (subject: to orders). Heavy

machine ‘Such as excavator,scooper etc. should not be employed for mining.purpose. No
drilling/blasting should be involved at any stage.. 2 s

56. It shall be ensured that there:shall be.no:mining of any type_:withfﬁ Qagfin orlD% of the width

which-ever is léss, shall be left on both the banks of precise area to controland avoid erosion of
river bank. The m[(ning is confined to extraction of sand/moram from the river bank only.

57. The project proponent shall undgrtake adequate safegua_u;q;méhsune's: during extraction of river
bank material and ensure that due t'éﬁhIs~acti\_ti;y...;the-hvdro-geqlggical regime of the surrounding

areashall notbe affected.” '/ 7 7 .o« o £ V% P %

58. The project proponent shall adhere-toimining In canformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine
lease i.e. the distance from the bank of river to be left un-worked (Non mining area), distance
from the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon
season.

59, The project proponent shall ensure that wherever deployment of labour attracts the Mines Act,
the provision thereof shall be strictly followed,

60. The project proponent will provide personal protective equipment (PPE) as required, also provid
adequate training and information on safety and health aspects. Periodical medical examination
of the workers engaged in the project shall be carried out and records maintained. For the

purpose, schedule of health examination of the workers should be drawn and followed
accordingly.
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@ 61. The critical parameters such as PM10, PMZ-%&O: in the amblent air within the impact

zone shall be monitored periodically. Further, qualiiy of discharged water if any shall also be
monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)).

62. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas ;.;rone to air pollution and having high levels of particulate matter such as loading and
unl::dmg point and all transfer points. Extensive water sprinkling shall be carried out on haul
roads.

63. It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed
by the Central Pollution Control Board in this regard.

64.The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.

65. Four ambient air quality-monitoring stations should.be established in the core zone as well as in.
the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be
decided based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution' Control Board. Y

66. Common road for transportation of mineral:_"_ls';o.;it::éf_.:malntainéd collectively. Total cost will be
shared/worked out on the basis of lease area among users. A

67. Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours
engaged for the project work. R

68. Solid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per'Sol;lﬂ:Wasté'fﬁ;Ma'nagement rules.

69. Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project. - TR a8

70. Digital processing of the:entire lease area in the di_strlct:uslngzréh_ptﬁ;_seﬁiﬂlng'.technique should

be done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The Tecord of such;study to be maintained and
report be submitted to Integrated Regional Office, MOEFECC, Gol,’Lucknow, SEIAA, U.P. and
UPPCB. - | i, Ve, : ¥

71. The project authorities shall advertise at least in two:local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days.of the issue of
the clearance letter informing that the project has be_e_rl'ac';prqed"epvironrrientall'clearance anda
copy of the clearance letter is available:with the State Pollution Control Board'and also at web
site of the SEAA:at http://Wwww.seiaaup.in and a. copy of the same shall’be*forwarded to the
Integrated Regional Office; MoEF&CC, Gol, Lucknow, CPCB, State PCB. :

72. The MoEF&CC/SEIAA or/any other competent authority may-alter/modify the above conditions
or stipulate any further condition in the interest.of environment protection.

73. Concealing factual data or submission of false/fabricated,data and failure to comply with any of
the conditions mentioned above may fesult in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986.

74. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997.

75. Waste water from potable use be collected and reused for sprinkling.

76. A width of not less than 50 meter or 10% width of river can be restricted for mining activities

from river bank. A condition can be imposed that mining will be done from river activities from
river bank.

You shall also ensure that the proposed site Is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
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deem to be cancelled. Also, in the event of any dis ership or land use of the proposed
site, this clearance shall automatically deem to be caprglﬁf 0

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981,
the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of 'SEIAA/MOEF. SEIAA may Impose additional
environmental conditions or modify the existing ones; if necessary,

This is to request you to take further necessary.action in matterias per provisions of Gazette
Notification No. 5.0. 1533(E) dated 14/09/2006, as amended and send.régtlar compliance reports to
the authority as prescribed in the aforesaid notification. = &= o 4

Copy, through email, for information and necessary action 0= i e

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Govemment of Uttar Pradesh, Lucknow (email - psforest2015@gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email - sudheer.ch@gov.in) _ b, @

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th_Floor, Sector “H"; Aligan, Lucknow —
226020 (email - rocz.lko-mef@nic.in)

4. District Magistrate, Moradabad. = ... . = 4 2

5. Member: Secretary, Uttar Pradesh. Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar; Lucknow-226010 (email - ms@uppcb.com) :

Copy to Web'Mas! for y_ploa_’di‘_ﬁﬁib’h PA_I}I_V'ESH Porta!l."-- G e

o

7. mpyfdpiiuarﬂ_glle.__ by

% e .(Nw‘fu@gs—i\am)
Y2 T Member Secretary, SEIAA
,_v_?}:‘f b i 1 Fid : p ! ‘}i ;g“ﬁ_‘: 1
i X

Signature Not,Verified

Digitally signe _y)l:mber
Secretary -

Member Sacrelgq
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/227678/2021 & SEIAA, U.P File no- 6607

sub: Environmental Clearance is sought for Pro osed Ordinary sand minin from river bed of

Ram Ganga , at Gata No: 365, Village — Kamalpur Mafi, Tehsil - Kanth, District - Moradabad

Uttar Pradesh, M/s R. K. Construction and Supplier Leased Area —3.919 ha).

Dear Sir, -- A
This is with reference to your application / letterdated 30-09-2021, 08-11-2021 on above

mentioned subject. The matter.was considered by SEAC in m_eeting_ held on 09-11—2021 and SEIAA

" . in meeting held on 02-12-2021.

A presentation was made by the project proponent alohg{:@;yq_ith their consultant M/s
Paramarsh (Servicing Environment and Developrhen_p_, Lucknow, U.P. to SE__J_!\C'pn 09-11-2021.

Project Details Inform‘éd_bg the P'roiect Prog_oneht _and théir Consultant

The project proponent, through the documents and p_regeptatioh gave fQ[!lowing details about
their project - : - ; AW

‘1. The environmental clearance'is sought for Ordinary sand mining from river bed of Ram Ganga,

at Gata No: 365, Village — Kamalpur Mafi, Tehsil - Kanth, District - Moradabad, Uttar Pradesh,
M/s R. K-Construction and Supplier, (Leased Area—3.919 ha). g

2. Salient features of the project as submitted by the project proponent:
1. | On-line proposal No. i SIA/UP/MIN/227678/2021
2. File No. allotted by SEIAA, UP 6607 :
3. | Name of Proponent st M/s R. K. Construction and Supplier/189103
S Rajesh Kumar Gupta (Prop)
4. | Full correspondence addressof | Address: Mohalla Nausar Jalalabad
proponent and mobileno. District- Shahjahanpur, Uttar Pradesh-242221
; €V & Mobile no.— e
j ‘E mail ID - rksand2021@gmail.com ,
5. | Name of Project Ordinary sand mining from river bed of Ram Ganga
: , at Gata No: 365, Lease Area — 3.919 ha (9.68
Acres), Village — Kamalpur Mafi, Tehsil - Kanth,
District - Moradabad, Uttar Pradesh of M/s R. K.
: : Construction and Supplier/189103
6. Project Location (Plot .Khasra/Gata 365
No.)
7. Name of River Ram Ganga
8. Name of Village Kamalpur Mafi
9, Tehsil Kanth
10. | District . Moradabad

EC Identification No. - EC22B001UP 195028
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- =

11.| Name of Minor Mineral Ordinary sand mining
12.| Sanctioned Lease Area (in Ha.) 3.919 ha
13.| Max. & Min mRL within lease area Max — 205.30 mRL
: Min — 202.7 mRL
Zero mRL - 201.50
14.| Pillar Coordinates (Verified by DMO) || Pillar Latitude Longitude
A 29° 78°42'6.15"E
3'58.91"N
B 29° 78°42'11.01"E
3'58.87"N
C 29° 4'0.90"N 78°42'11.08"E
D 29°4'1.23"N 78°42'16.98"E
E | 29°4'2.00"N 78°42'17.04"E
P | 20° #1.06"N | 78°42'22.84"E
G | 29°4'3.48"N | 78°42'23.50°E
TH | 29°4'3.54"| | 78°42'19.81°E
| 29°4'5.22"N | 78°42'19.75"E
7| 29°4'5.46"N | 78°42'13.91"E
K 29°4'2.61"N | 78°42'8.11"E
- \ L | .29°42.51°N 78°42'6.00"E
15.| Total Geological Reserves | 1,56, 760 M’ ‘
16.| Total Mineable Reservein LOI 62,704_.m3/annum
17.| Total Proposed Production 313,520 m’ (5 years)
18.| Proposed Production /year 162,704 m3/annum '
119.| Ssanctioned Period of Mine lease | Syears |
20.| Production of mine/day [ 279 mP/day -
21.| Method of Mining :| Opencast semi-mechanized
22.| No. of working days 2SI ¢
23.] Working hours/day 8
24.| No. of worker. 28
25.| No. of vehicles movement/day 25
26.| Type of Land ' -Govt./Non Forest Land (rwerbed)
27.| Ultimate of Depth of Mlnlng : 3.0ma . L
28.| Nearest metalled road from site 0.40km ]
29.| Water Requirement = PURPOSE
Drinking. - 0.28 KLD
Suppression of.dust - 5.40 KLD
Plantation - 0.80 KLD |
Others (if any) -0.00 KLD
Total - 6.48 KLD
30.| Name of QCl Accredited Consultant Paramarsh Servicing Environment and
with QCI No and period of validity. Development
NABET/EIA/1821 RA 0120, Valid till - 13/01/2022
31.| Any litigation pending against the No
project or land in any court
32.| Details of 500 m Cluster Certificate Letter No — 369/Khanij/2021 dated-28/08/2021
verified by Mining Officer .
33.| Details of Lease Area in approved

Serial no. 01, PagLe no. 15
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DSR

34.| Proposed CER cost Project Cost- 1.10 Crore/ annum
L CER 2 %- 2.20 lacs/annum
| 35.| Proposed EMP cost 12.94 lacs

36.| Length and breadth of Haul Road Length —0.45 km

: Breadth—6.00 m

37 ‘No. of Trees to be Planted 800 ;

3. The mining would be restricted to the unsaturated zone only above the phreatic water table

and will not intersect the groundwater table at any point in time.
4. The mining operation will not be carried out in the safety zone of any bridge or embankment
or eco-fragile zone such as the habitat of any wild fauna.
There is no litigation pending in any court régardifig this project.

The project proposal falls ufider categof'v-lz-’ﬂé’) ?bfreﬁl@'-Iﬂotifi_ga'gio_“f_,-_zoq_ﬁ (as amended).

Lol

Based on the recommendations of the ‘State Level Expert Appraisal Committee (SEAC) Me‘j'tif'g
(SEAC) held on 09-11-2021 the State Level Environment Impact Assessment Authority (SEIAA) in its
Meeting dated 02-12-2021-decided to grant the Environmental Clearano':eﬁ.w:"the title project for
collection of 62,704 m® fyear dﬁi]ééﬁé area of 3.919 ha subject t0 g’f_f_e;tii:e irﬁ“P'eme"tatiO“ of the

* following General Ctinditiori?é’ndﬁﬁééiﬁc conditions:- T

General Conditions: @

1. This environmental clearance is subject to allotment of mining lease in_favour of project

proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

3. Any change'in mining area, khasra numbers, entailing capacity addition with change in
process and or mining technology, modernization and scope of working shall again require
prior Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended).

4. . Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly
verified by competent authority along-with copy of the Environmental Clearance letter will
be displayed on a hoarding/board at the site. A copy of site plan will also be submitted to
SEIAA within a period of 02 months. '

"5, Mining and loading shall be done only within day hours’ time. \

No mining shall be carried out in the safety zone of any bridge and/or embankment.

7. it shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other
dust control majors should be applied to take-care of dust generated during mining
operation. Sprinkling of water on haul roads to control dust will be ensured by the project
proponent.

8.  All necessary statutory clearances shall be obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.

9. Parking of vehicles should not be made on public places. '

10. No tree-felling will be done in the leased area, except only with the permission of Forest
Department.

11. No wildlife habitat will be infringed.

12.- It shall'be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out. .

N

o
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= 13. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water significantly.

14. It shall be ensured that there is no fauna dependant on the river bed or areas close to mining
for its nesting. A report on the same, vetted by the competent authority shall be submitted

to the RO, PCB and SEIAA within 02 months.
/ 15. Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO,

,,-’ - PCB and SEIAA within six months. (

' 16. Hydro-geological study shall be carried out by a reputed organization/institute within six
months and establish that mining in the said area will not adversely affect the ground water
regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case
adverse impact is observed /anticipated, mining shall not be carried out. o

17. Adequate protection against dust and other environmental pollution due to mining shall be

' made so that the habitations (if any) close by the lease area are not adversely affected. The
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA
and this activity should be completed before the start of sand mining. '

18. Need-based assessment for the nearby villages shall be conducted to study economic
measures which can help in improving the quality of life of economically weaker section of
society. Income generating projects/tools such as development of fodder farm, fruit bearing
orchards, vocational training etc. can form a part of such program me. The project
proponent shall provide se'parate budget for community development activities and income
generating programmes. '

19. Green cover development shall be carried out following CPCB guidelines including selection
of plant species and in consultation with the local DFO/Horticulture Officer.

20. Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should
be utilized for green cover/tree plantation. _

21. - Dispensary facilities for first-aid shall be provided at site.

22. An Environmental Audit should be annually carried out during the operational phase and
submitted to the SEIAA. :

23. The District Mining Officer should quarterly monitor compliance of the stipulated conditions.
The project proponent will extend full cooperation to the District Mining Officer by
furnishing the requisite data/information/monitoring reports. In case of any violations of
stipulated conditions the District Mining Officer will report to SEIAA. '

24. The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in
hard & soft copies) to the SEIAA, the District Officer and the respective Regional Office of the
State Pollution Control Board by 1st June and 1st December every year.

25. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parisad/ Municipal Corporation and Urban Local Body. '

26. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

27. Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards
prescribed by MoEF/CPCB.

28. Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

29. Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor

minerals is to be undertaken, shall be carried-out by the project proponent regularly at his
own expenses. -
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30.

3l

32.

33.

34.

. 35,

36.

37.

38.

" 39.

40.

41.

42,
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Measure f :
i rtake:rP::rt::ir:,t:,o:f ds; r:;::oali o: sollI ero;ion and management of silt shall be
nst ero ' ;
matting or other sultable material. 4 erosion, if any, shall be carried-out yith geo textile
::?:J:Drr{orate social responsibility a sum of 5% of the total project cost or total income
. ?er is higher is to be earmarked for total lease period. Its budget is to be separately
malntau}ed. CER component shall be prepared based on need of local habitant. Income
generatlr\g measures which can help in upliftment of poor section of society, consistent with
the traditional skills of the people shall be identified. The programme can include activities
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless
Chula etc. '
Possibility for adopting nearest three villages shall be explored and details of civic amenities
such as roads, drinking water etc proposed to be provided at the project proponent’s
expenses shall be submitted within 02 months from the date of issuance of Environment
Clearance. - :
The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P and UPPCB.
Action plan with respect to suggestion/improvement and recommendations made and
agreed during Public Hearing shall be submitted to the District mines Officer, concern
Regional Officer of UPPCB and SEIAA within 02 months.
Environmental clearance is subject to obtaining clearance under the wildlife (Protection)
Act, 1972 from the competent authority, if applicable to this project.
The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be
taken in consultation with the State Wildlife Department. For the purpose, awareness shall
be created amongst the workers about the nesting sites sO that such sites, if any, are
identified by the workers during operations of the mine for taking required safeguard
measures. In this regards the safety notified zone should be left so that the habitat/nesting
area is undisturbed. : ' '
The project proponent shall undertake adequate safeguard measures during extraction of
river bed material and ensure that due to this activity the hydro geological regime of the
surrounding area shall not be affected.
The project proponent shall obtain necessary prior permission of the competent Authorities
for withdrawal of requisite qua ntity of water (surface water and groundwater), required for
the project. '
Appropriate mitigative measures shall be taken to prevent pollution of the river in
consultation with the State Pollution Control Board. It shall be ensured that there is no
leakage of oil and grease in the river from the vehicles used for transportation.
Vehicular emissions shall be kept under control and regularly monitored. The vehicles

carrying the mineral shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP,
safe drinking water, medical health care, créche etc. (MoEF circular Dated : 22-09-2008
regarding stipulation of condition to improve the living conditions of construction labour at
site).

personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adequate training and information on safety and health aspects.
Occupational health surveillance program of the workers should be undertaken periodically
to observe any contractions due to exposure to dust and take corrective measures, if

needed.
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A C?PV of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ ‘Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The
clearance letter shall also be put on the website of the Company by the proponent.
The environmental statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be -put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow by e-mail.

The green cover development/tree plantation is to be done in an area equivalent to 20% of
the total leased area either on river bank or along road side (Avenue Plantation).

Debris from the river bed will be collected and stored-at secured place and may be utilized
for strengthen the embankment. ;

Safety measures to be taken for the safety of the people working at the mine lease area
should be given, which would also include measure for treatment of bite of poisonous
reptile/insect like snake. '

Periodical and Annual medical checkup of workers as per Mines Act and they should be
covered under ESI as per rule.

1 If in future during the progressive mining this lease area becomes part of cluster i.e. area
equal to or more than 5 ha.; limited to B-1 category, then additional conditions based on
the EIA conducted by the concerned. lease. holders shall be imposed and joint EMP shall be
implemented. The lease holder shall .mandatorily follow, all ‘the. imposed conditions
otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster
provided by the competent authority is found false or incorrect then punitive actions as
perthe’law shall be initiated against.the authority issuing the cluster certificate™.

2. In thé;‘-.;absencéjbf replenishment study'keeping in mind various orders issued by Hon’ble
NGT and dé\"{glopment works in the State, EC is transferred for a period of oné'year.

3. Permissible rh'ig_ing.'of- river bed material (sand / bajri) shall :b_e--s'tricﬂy Iimitgé'd to quantity
and area mentioned in LOI‘or mining plan, whichever is lesser,.and maximum mineable
depth will be.limited to as the approved mining plan. The permissible mineable material
will be valid tiil one.yearfrom the date of transfer of the EC:* ..+

a. For subsequent-period, PP Shall submit fresh anQ_g@l..repleni_shﬁh_ént‘astudy to SEIAA, UP for

" amendment in EC forjmineable quantity and maximum permissible depth for mining based
on scientific findings of replenishment study: Such study shall be placed before SEAC for
appraisal for next three years to-assess rate‘of deposition and accordingly, mineable
production capacity and depth can be prescribed based on trends analysis, provided it is
found scientifically satisfactory by the SEAC. The placing of the study report SEAC is
mandatory for initial three years. ;

5. A certificate from Forest Department shall be obtained that no forest land is involved in
mining or as a route and if forest land is involved the project proponent shall obtain forest
clearance and permission of Central and State Government as per the provisions of Forest
(conservation) Act, 1980 and submit before the start of work.

6. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining -

activities and restore the land to a condition which is fit for growth of fodder, flora fauna
etc.
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If the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of fresh
water shall be met from alternate water sources other than ground water or legally valid
source and permission from the competent authority shall be obtained to use it.

Project Proponent should submit action plan for carrying out plantation at least @1,000

- plants / ha of lease area. In this case, PP should prepare a plan, duly approved either by

10.

11.
12.
13.

14.
15.
16.

17.

19.
20.

21.

23.

24,
25.

26.

27.
28.

29.
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Forest Department or Horticulture Department, for planting at least 4,000 plants, either on
government land or community land, within a periphery of 5 km from the boundary of the
lease area along with provision for maintenance for 5 years. Survival of plants should not
be less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will
be treated as violation of EC condition.

The Environmental clearance will be co-terminuis with the mining lease period.

At the time of operation;project proponent will comply with all the guidelines issued by
Government of Indla/State Govt./District Administration related to.Covid-19.

Environment management in according to environmental status and impact of the project.
During the school openingand closing time transportation of mlnerals will be restricted.
Selection of plants for green belt should be on the basis of pO"UtIOﬂ removal index. Project
proponent should ensure ‘survival of tree saplings Mortallty should be'feplaced from time
to time.

No mining actlwty should be carrled out in-stream channel as per SSMMG 2016.

Pakka motorable haul road to be maintained by the project proponent

A separate. En\?ironmental Management Cell-with suitable: quallf‘ ed personnel shall be
set-up under the control of a.Senior Executive, who wﬂl report dlrectly to the Head of the
Organization. : 5 ;

Permission from the com petent authority regardlng evacuatlon route should be taken.

One month monitoring report of the area for air quallty, water quallty, Noise level. Besides

flora & fauna should be exammed twme a week and be submitted within 45 days for a
record. 7 o i

Prowsron'for cyllndertow r _'“ers should be made for cooklng ~ T
The @pacuty of trucks/tra:"or for loading purpose will be in tonnes as per Transport
Department applicable norms and standard fixed by the Government. .

Approagch’ road. kaccha is to ‘be made motarable and tree saplings | to be planted on both
sides of the road. Width of the haul road shall be more than 6 meter

. Indigenous: plants should be planted accordlng to CPCB gwdelmes and-.in consultation with

local Divisional’ Forest Officer. o e

The project proponent shall in 2 years conduct detalled replenlshrnent study duly
authenticated by a QG-NABET accredited consultant, and the: District Mines Officer.
Provision for two toilets and hand pumps; should be: made at mining site.

Drinking water for workers would be provided by tankers

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft)
as per sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.
Corporate Environmental Responsibility (CER) plan shall be prepared by the project
proponent and the details of the various heads of expenditure to be submitted as per the
guidelines provided in the recent CER notification No. 22-65/2017-|A.11l dated 01/05/2018.
Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be
provided to the regular/temporary/Contractual or any base workers. Copy of receipt shall
be produced to the Directorate of Environment along with the compliance report.
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32.

33.

34.

35.

36.

37.

38.

39.

41.

42,

43,

348

. Measure for conservation of water through rainwater harvesting and cleaning and

maintenance of natural surface water bodies of the nearby areas may be considered as
one of the activity in CER.

The excavated mining material should be carried and transporte
obstruction to the free flow of water takes place. Suitable measure
details to be provided to concern Department.
Submit annual replenishment report certified by an authorized agency. In case the
replenishment is lower than the approved rate of production, then the mining activity /
production levels shall be decreased / stopped accordingly till the replemshment is

completed. '

The project proponent shall ensure that if the p
zone of National park/ Sanctuary prior permission:o
for wild life under the promsron of Wi|d|lfé (Protection
commencement of work. -

If in future this lease area becomes"part of clus
additional conditions_ based on the EIA shall be imposed. The lease holder shall mandatorily

follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the’
certificate related to cluster; provided by the competent, authority is found false or
incorrect theh punitive actions as per law shall be inltrated against the authority issuing the
cluster certificate.
Project falling w:thl'n 1 M area of wild: Life: Sanctuary is to obtaln a clearance from

National Board: Wild ere (NBWL) even if the eco-sensitive zone is no f’___armarked

To avoid pondlng effe and.adverse environmental CDl'IdItIOﬂS for‘sand mining in area,

progressive mining should be done as per sustalnable sand mlmng management guidelines

2016.
In case.it has been found that the EC obta:ned by pro\ndlng mcorrect information,

submitting that the dlstance between the two adjomlng mines is greater than 500mt. and
area is less than 05 ha, Jbut factually the drstance is less than 500 mt and the mine is
Ioratgd in cluster of area equa! ormore than 05 ha, the E.C.issued will stand.revoked.

The /project proponent shall in.2 years conduct detailed repiemshment» “study duly
authenpcated by a QCl- NABET accredited consultant, and the. DIStﬂCt Mlnes ‘Officer which
shall t’qrm thebasis for midterm review of condltlons of Emnronmenta] Clearance

The mlnlng work will be open-cast and manuat/seml mechamzed (subject to order of
Hon’ble NGT/Hon’hle Courts (s)). Heavy machine such as excavator;.scooper etc. should
not be employed for mining purpose. No drlliing/b!astlng should be involved at any stage.

It shall be ensured’ :;Jhat there shall be no mmmg of.any type wlthln 03 m or 10% of the
width which-ever is Ie,ss,,shall be left 6rboth the t;anks of precnse area to control and avoid
erosion of river bank. Thefmlplng |s confjned tq qxt[actlon of sand/moram from the river
bank only. - i

The project proponent shall undertake adequate safeguard measures during extraction of
river bank material and ensure that due to this activity the hydro-geological regime of the
surrounding area shall not be affected.

The project proponent shall adhere to mining in conformity to plan submitted for the mine
lease conditions and the Rules prescribed in this regard clearly showing the no work zone
in the mine lease i.e. the distance from the bank of river to be left un-worked (Non mining
area), distance from the bridges etc. It shall be ensured that no mining shall be carried out
during the monsoon season.

The project proponent shall ensure that wherever deployment of labour attracts the Mines
Act, the provision thereof shall be strictly followed.

d in such a way that no
should be taken and

roject area falls within the eco-sensitive
f statuary committee of National board
) Act 1972 shall be obtained before

ter of equal to, or more than 05 ha. then
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46.

47.

49.

50.

51.-

52.

53.

. The extended munmg scheme will be submitted by:the proponen

349

The project proponent will provide personal protective equipment (PPE) as required, also
provid adequate training and information on safety and health aspects. Periodical medical
examination of the workers engaged in the project shall be carried out and records
maintained. For the purpose, schedule of health examination of the workers should be
drawn and followed accordingly.

The critical parameters such as PM10, PM2.5, SO2 and NOX in the ambient air within the
impact zone shall be monitored periodically. Further, quality of discharged water if any
shall also be monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].
Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer polnts Extensive water sprinkling shall be
carried out on haul roads. 5

It should be ensured that the: Amblent Alr« Qué'ltv parameters conform to the norms

prescribed by the CentraI Pollution Control ‘Board in thls regard
t before expiry of present

mining plan. .
monitoring stations should be estabhshed in the core zone as well

Four ambient air quallty-
as in the buffer zone for monitoring PM10, PM2.5, SO2 and NOXx. Location of the stations
graphlcal features and

should be decu:led based on the meteorological data, topo

environmentally and ecologically sensitive targets and frequency of rn'_o’nltormg should be
undertakeniin consultatron with the State Pollution Control Board. :

Common road for transportatron of mineral'is to be mamtained collectwely Total cost will
be shared/worked out on the basis of lease area among users. <,

Proponent will provide adequate sanltary fac:|llty in_the form of mobile toilets to the
labours engaged for: the project work. . - \

Solid waste! matenai viz., gutkha pouchs, plastic bags, giasses etc. to be generated during
project actiwty wrll be separately storage in blns and managed as per Solid Waste

Management rules.
Natural/c:ustomary paths used by’ wllagers should not be obstructed at any‘time by the

activities proposed under the project. gz

. Digital- processmg of the entire lease. area in the dlstract usung remote sensmg technique

should be done regularly once in three years for monitoring the change of rwer course by
Dlrectorate of Geology and Mining, Govt of Uttar Pradesh The record of such study to be

" maintained” and report ‘be submitted to. Integrated Reglonal Off'“ ice, MoEF&CC, Gol,

55.

56.

57.

58.

Lucknow, SEIAA, U.P. and UPPCB. = -~ -~ 5 Er
The project authorities shall-advertise at least i in two' Tocal newspapers widely circulated,

one of which shall bezin the vernacular language of the Iocalﬂy concerned, within 7 days of
the issue of the clearance letter informing ‘that, the project has been accorded
environmental clearance and a copy of ‘the“clearance letter is available with the State
Pollution Control Board and also at web site of the SEIAA at http://www.seiaaup.in and a
copy of the same shall be forwarded to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow, CPCB, State PCB.

The MOEF&CC/SEIAA or any other competent authority may alter/modlfy the above
conditions or stipulate any further condition in the interest of environment protection.
Concealing factual data or submission of false/fabricated data and failure to comply with
any of the conditions mentioned above may result in withdrawal of this clearance and
attract action under the provisions of Environment (Protection) Act, 1986.

Any appeal against this environmental clearance shall lie with the National Green Tribunal,
if preferred, within a period of 30 days as prescribed under Section 11 of the National
Environment Appellate Authority Act, 1997.
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: 59. Waste - ﬁ
< 60. A widt:i::- r'::l:r::e pot:ble use be collected and reused for sprinkling.
ss than 50 meter or 10% width of river can be restricted for mining

activities from river b
C ank. A con : ;
activities from river bank. dition can be imposed that mining will be done from river

require:?:r::::ilbﬂ;;:::;;-e ;hat ;he proposed site is not a part_of any po-development zone as
e e ied under law. In case t_Jf violation, this permission shall automati;ally
; . celled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.
_ Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be; enforéed: inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air.(Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and the ‘Public Liability Insurance Act, 1991
along-with their amendments;and rules made there under-and also any other orders passed by the
Hon'ble Courts of Law relating tothe subjectmatter..s = . T4 _

The project proponent will have to submit appraved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03, months.of issuance of this
clearance. The SEIAA/MoEF reserves the right to revoke the environmental clearance, if conditions

" stipulated are not implemented to the satisfaction of SEIAA/MOEF. SEIAA may impose additional
environmental conditions or modify the existing ones,jf-ne;:es;sar;'y. o
This is to request you to take further necessary action in matter.as per provisions of

Gazette Notification No. S.O. 1533(E) dated 14/09/2006, as.amended and send regular compliance .

reports to the authority as prescribed in the a_fores"aid no!:_ifica_tion. i

e

through email, for information and necessa actié'n-_to\— § . £ e

1. The Principal Secretary, Department of Environment, Forest and Climate Change,

‘Government of Uttar Pradesh , Lucknow (email - soenvups@rediffmail.com)

2. Joint.Secretary, Ministry of Environment, Forest and Climate Change, Government of
india, 3rd Floor, Prithvi-Block, Indira ' Paryavaran Bhawan, Jor Bagh Road;*New Delhi-
110003 (email — sudheer.ch@gov.in) ........ : e F '

3. Deputy Director General of Forests (C), Integrated I{Eglpna:[;.-_i—i='0ffice,' Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Eloor, Sector “H”, Aliganj,
Lucknow — 226020 (email = rocz.lko-mef@nic.in) & R

4. Director, Geology & Mining, Uttar Pra esh, Khanij Bhawan 27/8, Raja Ram Mohan Rai

Marg, Lucknow-226001 (email-- dgmupexp@gmail.com) o

District Magistrate, Moradabad, Uttar Pradesh. . L

6. Member Secretary, Uttar Pradesh’Pollution Ggf%itol__;:_B;bard,'Tc-lzv, Paryavaran Bhawan,

Vibhuti Khand, Gomti Nagar, Lucknow-226010'(email - ms@uppcb.com)

Copy to Web Master for uploading on PARIVESH Portal. '

8. Copy for Guard File.

iy

w

-

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Signature-Not Verified

Digitally signed by lyember
Secretary

Member Secretgq

Date: 1/4/2022 847:32 PM
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Government of India

w Ministry of Environment, Forest and Climate Change
g (Issued by the State Environment Impact Assessment
< Authority(SEIAA), Uttar Pradesh)
3

To,

The Proporietor
M/S PUSHPENDRA CHAUDHARY /127626

Add- H.L.A. 265, Ashiyana Phase-1, Sharda Traders, District- Moradabad-
U.P.244001 -244001

ENVIRONMENTAL

|

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

) This is in reference to your application for Environmental Clearance (EC)
in respect of

roject submitted to ‘the-SEIAA vide proposal number
SIA/UP/MIN/22762

021 dated 07-Oct 2021..The' particulars of the environmental
clearance granted to the project are as below. e

1.  EC identification No.

2. File No.

3. Project Type L SNewy 4 B
4. Category Ah%8e 4
5.
6.

Je-Window Hub)

EC21B001UP117638

#ation by Interactive,

Pro-Active and Responsive Facili

Project/Activity including 7.+~ 1(a) Mining of minerals
Schedule No. - : : r e
Name of Project s Environmental clearance for ordinary
/3, . sand-minirig from River bed of Feeka, at
/... Gata Not~3mi, 4mi & Smi, Lease Area —
'~ 74,90 ha (12.10 Acres), Village — Sabalpur
Aihatmali, Tehsil - Thakurdwara, District -
Moradabad, Uttar Pradesh of M/s
Pushpendra Cha
7. Name of Company/Organization =~ M/S PUSHPENDRA CHAUDHARY

PARIVESH

127626
8. Location of Project Uttar Pradesh
9. TOR Date N/A

and Virtuous Environmental Sing

(

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(g

Member retary

Date: 23/12/2021 Member Secretary
SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification

number & E-Sign generated from PARIVESH.Please quoté identification
number in all future correspondence.

This is a computer generated cover page.
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mall- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541

Reference- MOEFCC Proposal no- SIA/UP/MIN/227622/2021 & SEIAA, U.P File no- 6618

sub: Environmental Clearance is sought for Proposed of Sand Mining from Feeka River bed at
Gata No.-3mi, 4mi, & 5mi, Village-Sabalpur Aihatmali, Tehsil-Thakurdwara Moradabad, U.P.,
(Leased Area: 4.90 ha.), M/s Pushpendra Chaudhary.

Dear Sir,

This is with reference to your application / letter dated 07-10-2021 & 11-11-2021 on above
mentioned subject. The matter was considered by SEAC in meeting held on 16-11-2021 and SEIAA
in meeting held on 03-12-2021.

A presentation was made by the project proponent along with their consultant M/s
Paramarsh (Servicing Environment & Development) to SEAC on 16-11-2021.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details about
their project - _
1. The environmental clearance is sought for Sand Mining from Feeka River bed at Gata No.-3mi,

4mi, & 5mi, Village-Sabalpur Aihatmali, Tehsil-Thakurdwara Moradabad, U.P., (Leased Area:
4.90 ha.), M/s Pushpendra Chaudhary.

2. Salient features of the project as submitted by the project proponent:

1. File No. allotted by SEIAA, UP 6618
2. | Name of Proponent M/s Pushpendra Chaudhary /127626
Shri Pushpendra Chaudhary
3. | Full correspondence address of R/0:- H.LA. 265, Ashiyana Phase-1 Sharda
proponent and mobile no. Traders, District- Moradabad, Uttar Pradesh-
244001
Mobile no. -

E mail ID - pcsand2021@gmail.com

Ordinary sand mining from River bed of Feeka, at
Gata No: 3mi, 4mi & S5mi, Lease Area —4.90 ha
(12.10 Acres), Village — Sabalpur Aihatmali, Tehsil -
Thakurdwara, District - Moradabad, Uttar Pradesh

4. | Name of Project

; : of M/s Puspendra Chaudhary /127626 .
5. | Project Location (Plot .Khasra/Gata Gata No: 3mi, 4mi & 5mi
No.)
6. | Name of River Feeka River
7. Namf! of Village Sabalpur Aihatmali
8 Tehsil Thakurdwara
9 District Moradabad
10.| Name of Minor Mineral Ordinary sand mining
11.| Sanctioned Lease Area (in Ha.) 4.90 ha —

EC Identification No. - EC21B001UP117638  File No. - 6618 Date of Issue EC - 23/12/2021 Page 2 of 11



I 12.| Max. & Min mRL within lease area 3-53— 226.80 mRL Dk
»\h . - , Min - 223.7 mRL
13.| Pillar Coordinates (Verified by DMO) Pillar Latitude Longitude
A | 29°15'36.50"N | 78°43'57.90"F
B 29°15'42.11"N | 78°43'50.85"F
C 29°15'31.05"N | 78°43'43.50"F
D 29°15'29.40"N | 78°43'46.39"E
14.| Total Geological Reserves 1,96,000 m’ N
15.| Total Mineable Reserve in LOI 1,04,044 m*
16.| Total Proposed Production 3,92,000 m® (S years) T
17.| Proposed Production /year 78,400 m’/annum T
18.| Sanctioned Period of Mine lease 5 years
19.| Production of mine/day 349 m’/day
20. | Method of Mining Opencast /semi-mechanized
21.| No. of working days 225
22.| Working hours/day 8
23.| No. of worker 30
24.| No. of vehicles movement/day 25
25.| Type of Land Govt./Non Forest Land (riverbed)
26. | Ultimate of Depth of Mining 3.0m
27.| Nearest metalled road from site 0.50 km
28.| Water Requirement PURPOSE
Drinking -0.30 KLD
Suppression of dust -6.0KLD
Plantation - 0.50 KLD
Others (if any) -0.00 KLD
_ Total -6.8 KLD
29.| Name of QCl Accredited Consultant Paramarsh Servicing Environment and
with QCl No and period of validity. Development
NABET/EIA/1821 RA 0120, Valid till — 13/01/2022
30.| Any litigation pending against the No
project or land in any court
31.| Details of 500 m Cluster Certificate Letter No — 367/Khanij/2021 dated-28/08/2021
verified by Mining Officer
32.| Details of Lease Area in approved DSR | Serial no. 02, Page no. 15
33.| Proposed CER cost Project Cost- 1.20 Crore/ annum
CER 2 %- 2.88 lacs/annum
34.| Proposed EMP cost 10.07 lacs
35.| Length and breadth of Haul Road Length — 0.50 km, Breadth—6.00 m
36.| No. of Trees to be Planted 500
3. The mining would be restricted to the unsaturated zone only above the phreatic water table

EC Identification No. - EC21B001UP117638  File No. - 6618 Date of Issue EC - 23/12/2021

and will not intersect the groundwater table at any point in time.
The mining operation will not be carried out in the safety zone of any bridge or embankment
or eco-fragile zone such as the habitat of any wild fauna.

There is no litigation pending in any court regarding this project.

The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).
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- Based on the recommendations of the&aﬁ&el Expert Appraisal Committee (SEAC) Meeting
#9(SEAC) held on 16-11-2021 the State Level Environment Impact Assessment Authority (SEIAA) in its
Meeting dated 03-12-2021 decided to grant the Environmental Clearance to the title project for
collection of 78,400 m*/annum for lease area of 4.90 ha subject to effective implementation of the
following General Conditions and specific conditions:

General Conditions:

1. This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

2. Forest clearance shall be taken by the proponent as necessary under law.

3. Any change in mining area, khasra numbers, entailing capacity addition with change in
process and or mining technology, modernization and scope of working shall again require
prior Environmental Clearance as per the provisions of EIA Notification, 2006 (as
amended).

4. Precise mining area will be jointly demarcated at site by project proponent and officials of

Mining/Revenue department prior to starting of mining operations. Such site plan, duly

verified by competent authority along-with copy of the Environmental Clearance letter will

be displayed on a hoarding/board at the site. A copy of site plan will also be submitted to

SEIAA within a period of 02 months.

Mining and loading shall be done only within day hours’ time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

7. It shall be ensured that standards related to ambient air quality/effluent as prescribed by
the Ministry of Environment & Forests are strictly complied with. Water sprinklers and
other dust control majors should be applied to take-care of dust generated during mining
operation. Sprinkling of water on haul roads to control dust will be ensured by the project
proponent.

8. All necessary statutory clearances shall be obtained before start of mining operations. If
this condition is violated, the clearance shall be automatically deemed to have been
cancelled.

9. Parking of vehicles should not be made on public places.

10. No tree-felling will be done in the leased area, except only with the permission of Forest
Department.

11. No wildlife habitat will be infringed.

12. it shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

13. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water significantly.

14. It shall be ensured that there is no fauna dependant on the river bed or areas close to
mining for its nesting. A report on the same, vetted by the competent authority shall be
submitted to the RO, PCB and SEIAA within 02 months.

15. Primary survey of flora and fauna shall be carried out and data shall be submitted to the
RO, PCB and SEIAA within six months. .

16. Hydro-geological study shall be carried out by a reputed organization/institute within six
months and establish that mining in the said area will not adversely affect the ground
water regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In
case adverse impact is observed /anticipated, mining shall not be carried out.

17. Adequate protection against dust and other environmental pollution due to mi
made so that the habitations (if any) close by the lease area are not adversely a

o

ning shall be
ffected. The
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status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA
’ and this activity should be completed before the start of sand mining.

18. Need-based assessment for the nearby villages shall be conducted to study economic
measures which can help in improving the quality of life of economically weaker section of
society. Income generating projects/tools such as development of fodder farm, fruit
bearing orchards, vocational training etc. can form a part of such program me. The project
proponent shall provide separate budget for community development activities and
income generating programmes.

19. Green cover development shall be carried out following CPCB guidelines including selection
of plant species and in consultation with the local DFO/Horticulture Officer.

20. Separate stock piles shall be maintained for excavated top soil, if any, and the top soil
should be utilized for green cover/tree plantation.

21. Dispensary facilities for first-aid shall be provided at site.

22. An Environmental Audit should be annually carried out during the operational phase and
submitted to the SEIAA.

23.The District Mining Officer should quarterly monitor compliance of the stipulated
conditions. The project proponent will extend full cooperation to the District Mining
Officer by furnishing the requisite data/information/monitoring reports. In case of any
violations of stipulated conditions the District Mining Officer will report to SEIAA.

24. The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in
hard & soft copies) to the SEIAA, the District Officer and the respective Regional Office of
the State Pollution Control Board by 1st June and 1st December every year.

25. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parisad/ Municipal Corporation and Urban Local Body.

26. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

27. Waste water, from temporary habitation campus beproperly collected & treated before
discharging into water bodies the treated effluent should conform to the standards
prescribed by MoEF/CPCB. _

28. Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

29. Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor
minerals is to be undertaken, shall be carried-out by the project proponent regularly at his
Oown expenses.

30. Measure for prevention & control of soil erosion and management of silt shall be
undertaken. Protection of dumps against erosion, if any, shall be carried-out with geo
textile matting or other suitable material.

31. Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget is to be separately
maintained. CER component shall be prepared based on need of local habitant. Income
generating measures which can help in upliftment of poor section of society, consistent
with the traditional skills of the people shall be identified. The programme can include
activities such as development of fodder farm, fruit bearing orchards, free distribution of
smokeless Chula etc.

32. Possibility for adopting nearest three villages shall be explored and details of civic
amenities such as roads, drinking water etc proposed to be provided at the project

proponent’s expenses shall be submitted within 02 months from the date of issuance of
Environment Clearance.
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33. The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P and
UPPCB.

34. Action plan with respect to suggestion/improvement and recommendations made and
agreed during Public Hearing shall be submitted to the District mines Officer, concern
Regional Officer of UPPCB and SEIAA within 02 months.

35. Environmental clearance is subject to obtaining clearance under the Wildlife (Protection)
Act, 1972 from the competent authority, if applicable to this project.

36. The proponent shall observe every 15 day for nesting of any turtle in the area. Based on
the observations so made, if turtle nesting is observed, necessary safeguard measures shall
be taken in consultation with the State Wildlife Department. For the purpose, awareness
shall be created amongst the workers about the nesting sites so that such sites, if any, are
identified by the workers during operations of the mine for taking required safeguard
measures. In this regards the safety notified zone should be left so that the habitat/nesting
area is undisturbed.

37. The project proponent shall undertake adequate safeguard measures during extraction of
river bed material and ensure that due to this activity the hydro geological regime of the
surrounding area shall not be affected.

38.The project proponent shall obtain necessary prior permission of the competent
Authorities for withdrawal of requisite quantity of water (surface water and groundwater),
required for the project.

39. Appropriate mitigative measures shall be taken to prevent pollution of the river in
consultation with the State Pollution Control Board. It shall be ensured that there is no
leakage of oil and grease in the river from the vehicles used for transportation.

40. Vehicular emissions shall be kept under control and regularly monitored. The vehicles
carrying the mineral shall not be overloaded.

41. Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP,
safe drinking water, medical health care, créche etc. (MoEF circular Dated : 22-09-2008
regarding stipulation of condition to improve the living conditions of construction labour at
site).

42. Personnel working in dusty areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed.

43. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila

Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom

suggestions/ representations, if any, were received while processing the proposal. The
dearanc?.- letter shall also be put on the website of the Company by the proponent.

44. The environmental statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow by e-mail.

45. The green cover development/tree plantation is to be done in an area equivalent to 20% of

the total leased area either on river bank or along road side (Avenue Plantation).
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46. Debris from the river bed will be colh’.ité 7
nd st -
for strengthen the embankment. KBS WU dhce i iy 56 e

47. Safety measures to be taken for the safety of the people working at the mine lease area

should be given, which would also include i
' measure for treatment of bite of
reptile/insect like snake. PR

48. Periodical and Annual medical checkup of workers as per Mines Act and they should be
covered under ESI as per rule.

Specific Conditions:

k 4

1. If in future during the progressive mining this lease area becomes part of cluster i.e. area

equal to or more than 5 ha., limited to B-1 category, then additional conditions based on
the EIA conducted by the concerned lease holders shall be imposed and joint EMP shall be
implemented. The lease holder shall mandatorily follow all the imposed conditions
otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster
provided by the competent authority is found false or incorrect then punitive actions as
per the law shall be initiated against the authority issuing the cluster certificate.

2. In the absence of replenishment study keeping in mind various orders issued by Hon'ble
NGT and development works in the State, EC is granted for a period of one year.

3. Permissible mining of river bed material (sand / bajri) shall be strictly limited to quantity
and area mentioned in LOI or mining plan, whichever is lesser, and maximum mineable
depth will be limited to as the approved mining plan. The permissible mineable material
will be valid till one year from the date of transfer of the EC.

4. For subsequent period, PP shall submit fresh annual replenishment study to SEIAA, UP for
amendment in EC for mineable quantity and maximum permissible depth for mining based
on scientific findings of replenishment study. Such study shall be placed before SEAC for
appraisal for next three years to assess rate of deposition and accordingly, mineable
production capacity and depth can be prescribed based on trends analysis, provided it is
found scientifically satisfactory by the SEAC. The placing of the study report SEAC is
mandatory for initial three years.

5. A certificate from Forest Department shall be obtained that no forest land is involved in
mining or as a route and if forest land is involved the project proponent shall obtain forest
clearance and permission of Central and State Government as per the provisions of Forest
(conservation) Act, 1980 and submit before the start of work.

6. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining
activities and restore the land to a condition which is fit for growth of fodder, flora fauna
etc.

7. If the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of fresh
water shall be met from alternate water sources other than ground water or legally valid
source and permission from the competent authority shall be obtained to use it.

8. Project Proponent should submit action plan for carrying out plantation at least @1,000
plants / ha of lease area. In this case, PP should prepare a plan, duly approved either by
Forest Department or Horticulture Department, for planting at least 5,000 plants, either on
government land or community land, within a periphery of 5 km from the boundary of the
lease area along with provision for maintenance for 5 years. Survival of plants should "‘?t
be less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will
be treated as violation of EC condition.

9. Project Proponent / Consultant has given an affidavit that the project area doesn’t fall
within the boundary of Critically Polluted Area (CPA). If the affidavit given by PP /
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Con.sultant is found to be false then EC will be cancelled and legal actions will be initiated
[ against them. Further, mining should not commence without obtaining certificate from

[s):miﬂapllf that area doesn't attract CPA and a copy of the same should be submitted to

10. Permissible mining of river bed material (sand / bajri) shall be strictly limited to quantity
and area mentioned in LOI or mining plan, whichever is lesser, and maximum mineable
depth will be limited to as the approved mining plan. The permissible mineable material
will be valid till one year from the date of transfer of the EC.

11. For subsequent period, PP shall submit fresh annual replenishment study to SEIAA, UP for
amendment in EC for mineable quantity and maximum permissible depth for mining based
on scientific findings of replenishment study. Such study shall be placed before SEAC for
appraisal for next three years to assess rate of deposition and accordingly, mineable

production capacity and depth can be prescribed based on trends analysis, provided it is
found scientifically satisfactory by the SEAC. The placing of the study report SEAC is
mandatory for initial three years.
12. The Environmental clearance will be co-terminus with the mining lease period.
13. At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

14. Environment management in according to environmental status and impact of the project.

15. During the school opening and closing time transportation of minerals will be restricted.

16. Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.

17. No mining activity should be carried out in-stream channel as per SSMMG, 2016.

18. Pakka motorable haul road to be maintained by the project proponent.

19. A separate Environmental Management Cell with suitable qualified personnel shall be
set-up under the control of a Senior Executive, who will report directly to the Head of the
Organization.

20. Permission from the competent authority regarding evacuation route should be taken.

21. One month monitoring report of the area for air quality, water quality, Noise level. Besides
flora & fauna should be examined twice a week and be submitted within 45 days for a
record.

22. Provision for cylinder to workers should be made for cooking.

23. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport
Department applicable norms and standard fixed by the Government.

24. Approach road kaccha is to be made motarable and tree saplings to be planted on both
sides of the road. Width of the haul road shall be more than 6 meter.

25. Indigenous plants should be planted according to CPCB guidelines and in consultation with
local Divisional Forest Officer.

26.The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by a QCI-NABET accredited consultant, and the District Mines Officer.

27. Provision for two toilets and hand pumps should be made at mining site.

28. Drinking water for workers would be provided by tankers.

29. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1-2ft)
as per sustainable sand mining management guidelines 2016.

30. A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

31. Corporate Environmental Responsibility (CER) plan shall be prepared by the project
proponent and the details of the various heads of expenditure to be submitted as per the
guidelines provided in the recent CER notification No. 22-65/2017-1A.11l dated 01/05/2018.
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32. Heanmmme card, Medical claim, regular health check-up camps, facilities shall be
2 provided to the regular/temporary/Contractual or any base workers. Copy of recei
be produced to the Directorate of Envi . . Copy of receipt shall

TR ronment along with the compliance report.

. e ation of water through rainwater harvesting and cleaning and

of natural surface water bodies of the nearby areas may be considered as
one of the activity in CER.

34. The exc:fvated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and
details to be provided to concern Department.

35. Submit annual replenishment report certified by an authorized agency. In case the
replenishment is lower than the approved rate of production, then the mining activity /
production levels shall be decreased / stopped accordingly till the replenishment is
completed.

36. The project proponent shall ensure that if the project area falls within the eco-sensitive
zone of National park/ Sanctuary prior permission of statuary committee of National board
for wild life under the provision of Wildlife (Protection) Act, 1972 shall be obtained before
commencement of work.

37. i in future this lease area becomes part of cluster of equal to or more than 05 ha. then
additional conditions based on the EIA shall be imposed. The lease holder shall mandatorily
follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the
certificate related to cluster provided by the competent authority is found false or

incorrect then punitive actions as per law shall be initiated against the authority issuing the
cluster certificate.

38. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from
National Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

39. To avoid ponding effect and adverse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines
2016.

40. In case it has been found that the E.C. obtained by providing incorrect information,
submitting that the distance between the two adjoining mines is greater than 500mt. and
area is less than 05 ha, but factually the distance is less than 500 mt and the mine is
located in cluster of area equal or more than 05 ha, the E.C issued will stand revoked.

41.The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by a QCI-NABET accredited consultant, and the District Mines Officer which
shall form the basis for midterm review of conditions of Environmental Clearance.

42. The mining work will be open-cast and manual/semi mechanized (subject to order of
Hon’ble NGT/Hon'ble Courts (s)). Heavy machine such as excavator, scooper etc. should
not be employed for mining purpose. No drilling/blasting should be involved at any stage.

43. It shall be ensured that there shall be no mining of any type within 03 m or 10% of the
width which-ever is less, shall be left on both the banks of precise area to control and avoid
erosion of river bank. The mining is confined to extraction of sand/moram from the river
bank only.

44, The project proponent shall undertake adequate safeguard measures during extraction of
river bank material and ensure that due to this activity the hydro-geological regime of the
surrounding area shall not be affected. :

45. The project proponent shall adhere to mining in conformity to plan submitted for the mine
lease conditions and the Rules prescribed in this regard clearly showing the no work zone
in the mine lease i.e. the distance from the bank of river to be left un-worked (Non mining
area), distance from the bridges etc. It shall be ensured that no mining shall be carried out
during the monsoon season.
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46. The project proponent shall ensure%ﬁ Q«y
: w er deployment of labour attracts the Mi
@ Act, the provision thereof shall be strictly followed. ' -

" ‘;hw alde:tqsat el m?::ﬂ:g'ﬂ‘;’:’:f‘:e personal protective equipment (PPE) as required, also
f GianMiTicn F 5k e fm:::on on safety and health aspects. Periodical medical
g asseseglors engaged in the project shall be carried out and records
3 ; purpose, schedule of health examination of the workers should be

rawn and followed accordingly.

48. The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the
impact zone shall be monitored periodically. Further, quality of discharged water if any
shall also be monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].

49. Effectrve safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads.

50. It should be ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard.

51. The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.

52. Four ambient air quality-monitoring stations should be established in the core zone as well
as in the buffer zone for monitoring PM10, PM2.5, 502 and NOx. Location of the stations
should be decided based on the meteorological data, topographical features and
environmentally and ecologically sensitive targets and frequency of monitoring should be
undertaken in consultation with the State Pollution Control Board.

53. Common road for transportation of mineral is to be maintained collectively. Total cost will
be shared/worked out on the basis of lease area among users.

54. Proponent will provide adequate sanitary facility in the form of mobile toilets to the
labours engaged for the project work.

I 55. Solid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during
project activity will be separately storage in bins and managed as per Solid Waste
| Management rules.

56. Natural/customary paths used by villagers should not be obstructed at any time by the
activities proposed under the project.

57. Digital processing of the entire lease area in the district using remote sensing technique
should be done regularly once in three years for monitoring the change of river course by
Directorate of Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be
maintained and report be submitted to Integrated Regional Office, MOEF&CC, Gol,
Lucknow, SEIAA, U.P. and UPPCB.

58. The project authorities shall advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days of
the issue of the clearance letter informing that the project has been accorded
environmental clearance and a copy of the clearance letter is available with the State
Pollution Control Board and also at web site of the SEIAA at http://www.seiaaup.in and a
copy of the same shall be forwarded to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow, CPCB, State PCB.

59. The MOEF&CC/SEIAA or any other competent authority may alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

60. Concealing factual data or submission of false/fabricated data and failure to comply with
any of the conditions mentioned above may result in withdrawal of this clearance and
attract action under the provisions of Environment (Protection) Act, 1986.
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61. Any appeal against this environmental clearance shall lie with the National Green Tribunal,

@ i prefered, within a period of 30 days as prescribed under Section 11 of the National
Environment Appellate Authority Act, 1997.

62. Waste water from potable use be collected and reused for sprinkling.

63. A width of not less than 50 meter or 10% width of river can be restricted for mining

activities from river bank. A condition can be imposed that mining will be done from river
activities from river bank.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991

along-with their amendments and rules made there under and also any other orders passed by the
Hon'ble Courts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this
clearance. The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions
stipulated are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of
Gazette Notification No. 5.0. 1533(E) dated 14/09/2006, as amended and send regular compliance

reports to the authority as prescribed in the aforesaid notification.
ggﬂ.mro__ughmﬂ.hrmmﬁmmdwacﬁonm~

1. The Prindipal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of
india, 3rd Floor, Prithvi-Block, indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email — sudheer.ch@ gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj,
Lucknow — 226020 (email - rocz.lko-mef@nic.in)

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai
Marg, Lucknow-226001 (email - dgmupexp@gmail.com)

5. District Magistrate, Moradabad, Uttar Pradesh.

6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)

7. CowtoWebMasherforuploadIngonPARNESH Portal.
8. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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